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QM a,t, 

Alicts father iieS in hwess 

on 21.,2002, He left )z-ehin4 wiásw an4i feur 

s.ns. Thereafter the 	alicant in this O.• 

haé aproch 	the Itespon4ents seekinç an 

aeintment on cornassisnate ground (Annexures-

ané 7). It is stated that so far the esindentj 

have not replied to these representations ar 

therefore, he has conic Lef ore the Trjunal 

for redress1 f his grievance. 
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ORDERS OF THE TRIBUNAL I 

The learned counsel for the 

applicant stibmitted that even t.ih two 

representations have been made, the 

Respondents have net considered the case of 

nor have they sent any reply. Since the 

applicants' representation is said to be 

pending with the Respondents, we are of the 

view that this 	can be disposed of at 

the admission sta'e with the foll.win 

directions: 

Respondents are directed to 
consider the case of the 
applicant seeking compassionate 
appointment within eiçht weeks 
f rem the date of receipt of 
cOpies of this order: and 

The applicant may also forward 
a copy of this order alone with 
copies of the • 	to Respondents 
for speedy disposal. 

Shri. •'ishra, learned Mdl. 

Standinq Counsel for the Respondents is 

noticed. 

The -•'• is disposed of as above 

at the admission sta'e. Ni costs. 
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